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C.EL'OTEAL A m lN I^R A T IV E  TRIBUNAL, JABALPUR Bm Qi, JABALPUR

Original implication No, 8 42 of 2003 

Jabalpur, this the llth day of Aiigust^ 200 4

Hon 'ble Siri M .P , Singh, Vice Chairman

Smt, Push pa Dubey, V*/o. Late Snri 
K*C« Dx&>ey, aged about 35 ye^rs, f^ o . 
Gali No, 5, Neta Colony, Bd^ind Milk 
Scheme^ Adhartal, Jabalpur M*P* Applicant

(By Advocate - None)

V e r s  u s

1 , Union of India, lihrough its 
Secretary, Ministry of Defence,
New Delhi. ' ,

2, Senior Ge:ieral Manager,
Vdiicle Factory, Jabalpxir, M*P#

3, Joint Gaieral Manager,
Administrative V d i i d e  Factory, 
Jabalpur, '

(By Advocate «- Sr^ri S .A , EhanTiadhikari) t.

0 R D £ R (ORAL)

Respondents

None is presdrxt for the ^ p l i c a n t .  Since it  is an old 

case of 2003, I  proceed to dispose of this Original 

Application by invoking the provisions of Rule 15 of GAT 

(Procedure) Rules, 1987. Heard 'Uie learned counsel for the 

respondents,

2, By -filing tlais Original implication the applicant has

claimed the following main reliefs s

“i ,  to set aside the order dated 12 .3 ,2002  (AnneKure 
A-3 ) in the interest of justice,

i i  , to direct the respondeat to consider the claim of 
the applicant and further may kindly be directed to 
give appointment on compassionate grounds to the 
youiger son of the applicant namely Anupero D\±>ey."

3 .  Ih e  brief facts of the case are that the husband of the 

applicant was working as Lov/er Division Clerk under 

x^^^^^r^pondent No, 2 i . e .  Vdiicle Factory, Jabalpur, Ke died



* 2 *

in harness on 1 9 ^ .2 0 0 1 .  After "tiie death of the deceased 

Goveniment servant the applicant submitted an application 

for grant of csomp^ssionate appointment to her younger son. 

The case was considered by the committee of officers as 

per norms prescribed by the Government to consider sudi 

cases. The case of the applicant was not found Suitable 

as he Secured only 43 points out of 100 points and also due 

to non-availability of v a c a a c i^ . As per the Ministry of

D.efdace, Govemmait of 3hdia letter No. 10 /9 (4 )/ 8 24-99/ 

1998-D(i»ab),; dated 9 .3 .2 0 01  and by the Aimy H^dquarters 

letter N o . 9 366 9/Pol icy/OS-SC (I),! dated 30 .7 .1999 ,' referred 

to in the r ^ l y  to OA No. 22/0 4, the cases of compassionate 

appointment is  required to be considered by the Board of 

Officers three times co n secutiv ^y . this case the 

respondents have not follov/ed£and considered the case of 

the applicant as provided in the letters issued by the 

Ministry of Defsice and Army Headquarters. Moreover, the 

order issued by the respondoits dated 12 .3 .2002  (AnneiJcure 

A-3) rejecting the claim of the applicant for compassionate 

appointment is a non-speaking order. The respondoits have 

not givei any reason for rejecting the claim of the 

applicant.

4 . Since the case of the applicant has not been considered 

strictly  in accordance v-?ith tiie policy framed by  the 

Ministry of Defence and Army Headquarters, referred to 

above, ^ quash and set aside the impugned order dated .

12 .3 .2002  (Anne>cure A-3) and direct tine respondents to 

re-consider the case of the applicant strictly  in 

accordance with the rules and policy framed by the Ministry 

of Defence and Army Headquarters,- within a period of three 

months frqan "Uie date of receipt of a copy of this order.
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^ccoraingly, Original .p p X ic a t ic  stands disposed
5.
0£ , No costs*

a 4 .p r f i n ^ )
Vice Chairman

(jsafeEsi ̂  3̂ t/3«B................sracflg?,

(1) TTiix.-;, sztTOTcfH err C’.f!ft?n?rsT, sraorgr

(2) OT.iKs: •?1)/̂ l̂3Tuf/a5...................... 'cTszrsrirm ^

(3) 'X'-C? Ĥi/sSnHnl/cg...................,.ô  cBOnSl j!)

2ras?.3̂., 3i3oigi SJJTOtSte (~)
1̂0311 wâ ĵcis cBijSsnit ̂   ̂^




